Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date :17/09/2026

(2021) 08 MP CK 0147
In the Madhya Pradesh High Court
Case No : Writ Petition No. 15535 Of 2021

Sardar Singh Sahriya APPELLANT
Vs
State Of Madhya Pradesh And Others RESPONDENT

Date of Decision : 25-08-2021

Acts Referred:
Madhya Pradesh Land Revenue Code, 1959 — Section 165(6)

Citation : (2021) 08 MP CK 0147
Hon'ble Judges : Vishal Mishra, ]
Bench : Single Bench

Advocate : S.S. Rajput, Deepak Khot

Final Decision : Disposed Of

Judgement

Vishal Mishra, ]

The petitioner has filed this petition raising the grievance that he has filed an
application under Section 165(6) of the M.P. Land Revenue Code and the

said application is pending before the Collector, Guna, since September, 2019.
The only prayer which has been made in this writ petition is that the

Collector, District Guna be directed to decide the petitioner's application
(Annexure P/1) through speaking order (if not already decided) as

expeditiously as possible.

On the other hand, learned Government Advocate for the State has no objection
to such innocuous prayer made by the petitioners.

In view of of such innocuous prayer, respondent No.2- Collector, District Guna is
directed to decide the pending application (if not already decided) as

expeditiously as possible preferably within a period of two months from the date
of receipt of certified copy of the order and pass a reasoned and

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/sardar-singh-sahriya-appellant-hash... Page 1 of 2



speaking order.

It is made clear that this Court has not expressed any opinion on the merits of
the case.

With the aforesaid directions, the petition stands disposed of.

Certified/e-copy as per rules/directions.
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